
243 Written AnSW91S MAY8,1992 Writtsn AnsW91S 244 
(c) An amount of US $ 30.92 million is SINGH PATll:Wlllthe Ministerof FINANCE 

earmar1<ed forwor1<s In Uttar Pradesh under be pleased to state: 
the above mentioned loan. 

[English) 

Utilisation of Services of Retired 
Judges 

9633. SHRIANANTRAO DESHMUKH: 
Will the Minister of LAW, JUSTIC AND 
COMPANY AFFAIRS be pleased 10 state: 

(a) whefherthe Govemment propose to 
utilise lhe services of retired Supreme Court! 
High Court Judges to rudece the pendency 
of cases in Supreme Court and High Court; 

(b) If so, the details thereof; ar\d 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (c). There is 
no proposal to utilise the services of retired 
Supreme CourtlHigh Court Judges to re-
duce the pendency of cases in Supreme 
Court and High Courts. However, the proc-
ess of consultation with concerned 
Constitutional authoritiey for fining up the 
vacancies have been expedited. 

[Translation] 

Disparity In Pay-Scales of Central 
Government Employ ... and Employ-
... of Public s.ctor Enterprl ... 

8834. SHRIMATI PRATIBHA DEVI 

(a) whetherthe Government propose to 
constitute a committee to look into the dis-
parity in the pay-scales of the Central Gov-
emment Employees and the employees of 
Public Sector Enterprises; 

(b) if so, the details thereof; and 

(c) the time by which the committee is 
ｉｩｾ･ｬｹ＠ 10 be set up? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN-
TARAM POTDUKHE): (a) to (c). A Commit-
tee of. Experts has been set up on the 6th 
April, 1992. A copy of the orders indicating, 
inter-alia, terms of reference, etc. is enclose 
in the statement. 

STATEMENT 

Copy of Govemment of India, Ministry of 
Finance Department of Expenditure, New 
DelhiD. M. No. F. 1 (19)191-EII(B)Dated 
6th April, 1992. 

The Government of India have decided 
to constitute,a high level Committee of Ex-
perts to study and examine the structure of 
employments. viz. pay, Dearness Allowance 
and other ailowances including perquisites 
admisSible to the employees in the Central 
Govemment, Public Sector Enterprises and 
Nationalised Banks. etc. Inter aliaforprepar-
Ing a document to enable the Government to 
take a view on the trends of wages of elT)-
ployees in these sectors and to consider 
evolving a common formula for the grant of 
Dearness Allowance. 

2. The composition of the Committee of Experts shall be as follows:"" 

(i) Shrl H. N. Ray 
(Ii) Shri V. Atal 
(iii) Shrl B. Swaminathan 

Chairman 
Member 
Member • 
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3. The terms of reference of the 
Committee shall be as follows:-

(i) To study the Deamess Allowance 
and wage structure of Central 
Govemment employees an the 
employees of the Public Sector 
Undertakings, Nationalised Banks, 
Statutory CorpOrations, etc. includ-
ing principles goveming Deamess 
Allowance and pay. 

(ii) To analyses the gap in emoluments 
of the Central Govemment employ-
ees vis-a-vis employees of Public 
Sector Undertakings etc. giving the 
weightagte to the difference in job 
contents for the posts similar in 
nature. 

(iii) Based on the study and examina-
tion, prepare a document for con-
sideration of the Govemment to 
take a view on the following as-
pects:-

(a) The trend for wage revision 
and narrowing down the gap in 
implements in the Central 
Govemment vis-a-vis employ-
ees for Public Sector Enter· 
prises keeping In view the 
economic conditions and reo 
source constrains: 

(b) To evolve a common formula 
for grant of Dearness Allow· 
ance to Co3ntral Govemment 
employees as well as employ· 

, ees of the Public Sector Un-
dertakings, Nationalised Bank 
sand Statuary Corporations, 
etc. keeping in view the wage 
structure, allowances, perks 
and terminal benefits, etc. 
available to different employ-
ees in different sectors; 

(c) The principles, policy and for-
mula for Dearness Relief to 
the Pensioners; 

(d) The periodicity of revision of 
wages, dearness Allowance 
and Dearness Relief. 

4. The Headquarters of the Com-
mittee will be at New Delhi. The Committee 
will devise its own procedure and may call for 
such information as considered necessary. 

5. The Department of Expenditure 
will provide the Secretariat for the Commit-
tee. 

6. The Committee will submit the 
document to the Ministry of Finance within a 
period of 4 months. 

-ScI-

(P. G. LELE) 

Add!. Secretary to the Government of India. 

[English] 

Statutory Statu. to the Wool Develop-
mentBoard 

9635. SHRI YASHWANTRAO PATIL: 
Will the Minister of TEXTILES be pleased to 
state: 

(a) whether the Govemment have any 
proposal to give statutory to the Wool Devel-
opment Board; 

(b) if so, the details thereof; and 

(c) by when this is likely to be done? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) Yes, Sir. 




